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Original AppllG^tion Mb^g pf

Jabalpur, this the lath day of February, 2003.

S'Se MenberU)Hon ble Mrs.Meera Ghhoiber- Mento^(j)

^and Kumar Shrivastava
/o Shri Parmeshwar prasad Shrive «?fc=-tra
aaed abotif- '!i«; «. j "^^J-vastava,

(By Advocate- Mr,g^.Singh)

1* Cbmraissioner,
Kendriya Vldyalaya Sangathan, V Delhi.

2, Assistant Oonttnissicner,
Kjdriya Vidyalaya fengathan,
J^alpur, M,P, '

3# principal,
Ke^iya Vidyalaya Singarauli
District Sidhi, S^ami,

0 R D E R (ORaD)
Pv R»KJO'padhvaYaj Memhftr-

-applicant

-RESP0M5ENTS

thia or^giaal ̂ glieatich. the applicant haa
aaked for direction to reapondenta to tave hi» h,.v •
-Vice on the poet of Poet a d "Of Post Graduate Teacher (PGr'for
short) and Trained Graduate /m

^eachOr (TGT for short) in
Kendriya Vidyalaya Sangathan . He has also r

th^t nra . requestedthat re^ondent H..2 directed not to evict the , •
from the Quarter noj,ch ni ^Pl«=antNdJiCH-Ol^^NGL Singarauli.
2* The learned counsel of u.
the an 1 • W^rieant states thatapplicant was appointed on 3,8 2001 i
ord^n « -3.8.2001 in pursuance to

fuxther'-e^^tee that in . ^ ccunael- that m vie„ of hia appointment, he ahould
have been conti™,ed in the service it . ,
the annno . • stated thatant rs staying in the Quarter of Northern

aontd,,^/2.
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Ooaldfiaid Limited allotted to him. He invited attention

to letter dated 26.12.2002 tennexure A-8) by which the
works mnagec(welfare), Singarauli asked tie principal,

Kendriya Vidyalaya Sangathan, Singarauli tey(^J^en^^'
of withheld salary and also not to evict him from the

Ouarter in which the applicant was staying. The learned

counsel states that after this letter was received, the

Applicant has been asked not to work in the Kendriya
Vidyalaya Sangathan as teacher and^s been stopped w.e.f.
21.1.2003. Thereafter, the ̂ plioant filed a r^resentation
dated 6.1.2003 (Annexure A^IO), but this representation
is still pending for consideration by the respondent No.3.

3. After hearing the learned counsel of the ̂ plioant
and after considering the material available on record, we
ere of the view that the representation of the ^piicant
^«ld be disposed of pronptly. por this purpose, without
expressing any opinion on the merits of the claim of the
applicant, we direct the applicant to send a copy of this
order to respondent .b.3 within two we^s from today. In
case, the aiplloant conplies with our directions, the

req>ondent No.3 is directed to pass a speaking order on
the representation of the ̂ plicant within a period of
t«, months from the date of receipt of copy of this order.
Tai the r^resentation is disiosed of by the responient
».3, the applicant may not be dispossessed from the
quarter, in which he is still ewip»."^aying.

aabject to our directions m the preceding paragraph,
this application is di^osed of at the adrdssion stage
itself.

(Meera Qihibber)
Merrber (j) vR.KeUpadhyaya)

Mei^ec (a)
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